
REVENUE  &  DISASTER  MANAGEMENT  DEPARTMENT

NOTIFICATION

The 6th February 2009

S.R.O. No. 58/2009—In exercise of the powers conferred by the proviso to Article 309 of the
Constitution of India, the Governor of Orissa hereby makes the following rules further to amend the
Orissa Sub-Registrars (Recruitment and Conditions of Service) Rules, 1983, namely :—

1. (1) These rules may be called the Orissa  Sub-Registrars (Recruitment and Conditions
of Service) Amendment Rules, 2008.

(2) They shall come into force on the date of their publication in the Orissa Gazette.

2. In the Orissa Sub-Registrars (Recruitment and Conditions of Service) Rules, 1983
(hereinafter referred to as the said rules) in rule 4, in clause(b),—

(A) for sub-clauses (i) and (ii), the following sub-clauses shall respectively be substituted,
namely :—

“(i) by promotion from among the Head Clerks of State Registration Offices to
the extent of 35% of the total number of vacancies in a year; and

in sub-clause (ii), the words “twenty-five” occurring after the words to the
extent of shall be substituted by the word “fifteen”.

3. In the said rules, in rule 8, in sub-rule (1), for clause (a), the following clause shall
respectively be substituted, namely :—

“(a) if a Head Clerk in State Registration Office as referred to in sub-clause (i) of
clause (b) of rule 4 has referred at least one year of service as such on the first day
of January of the year to which the recruitment is made”.

[ No. 5385—Regn.-28/2006-R. & DM. ]

By order of the Governor

G. V. V. SARMA

Commissioner-cum-Secretary to Government
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